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Learned counsel for the petitioner submitted that the Commission in its 
order dated 28.11.2011 has not dealt with the interest issue though it was 
specifically raised by the petitioner and is admittedly payable under Section 62 
(6) of the Electricity Act, 2003. He further submitted  that the Section 62 (6)  of 
the Act provides that 'if any licensee or a generating company recovers a price 
or charge exceeding the tariff determined under this section, the excess 
amount shall be recoverable by the person who has paid such price or charge 
along with interest equivalent to  the bank rate without prejudice to any other 
liability incurred  by the licensee'.  
 
 



2. The learned counsel for the UPPTCL submitted that apart from interest 
issue, Commission in its order 28.11.2011 has overlooked various issues. The 
Commission observed that these issues are based on merit and are outside the    
scope of the review petition.   
 
 
3. Order in the petition was  reserved.  
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